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iNTRODUCTION 

I, tbe Cbairmaa, Committee 00 the Welfare or Scbeduled Cute. aDd 
Scbeduled Tribe, bavinl been autborl .. d by tbe Committee to lubmll Cbe 
Report On tbeir bebalt present tbi. Secon4 Report (NiDtb Lok Sabba) 00 
Action Taken by Government on the reeommoadatioo. conlainod in tbo 
Forty-Eighth Report (Bilhth Lok Sibba) on tbe Miniltry of Commerce-
Re.ervatioos for aod employmeol of Scheduled Castes and Scheduled 
Tribes in State Trading Corporatioa of ladia Limiled. 

2. The Report wa. considered and adopted by tbe Committee 00 

31 July, 1990. 

3. The Report hal beea divided into tbe rollowinl chapten :-

I. Report. 

II. Ret;omm,ndations/Obaorvations whicb bave boon accepted by 
Government. 

III. Recommendations/OblCrvationl wblcb tbe Committee do Dol 
desire to punue in view of Government replie •. 

IV. Rccommeodations/OblCrvltionl 10 relpect of wbicb reply of 
Government has nol been accepted by tbe Committee lad 
wbich require reiteration. 

V. Recommendation/ObacrvatioD la relpect of wblch final reply 
of Government hal not beeD received. 

4. Ao analy.18 of tbe Actioa Tatea by Goveromeol 00 tbe reeo .. • 
meodations contaiaed in tbe 48tb Repon of tb, Committee is ,i.eo ia 
Appendil(. It would be observed tberefrom Ibll oUI of 41 recomm.ada-
lioDS made in Report 29 recommeadatioal 1 .•• 70.73 per ceat bave beea 
accepted by the Goveramoot; lbe Committee do oot dllire 10 purlue 3 
rocommendltiool I.e. 7.32 pOl' ceat oUbeil' recommeodatioolla view of 

(v) 



(fi) 

the Government'l replies; 8 recommendationl I.e. 19.51 per cent iD reapect 
of wbicb replies of Government have Dot beeD accepted bY~committee. 
require reiteration; and for 1 recommendation i.e. 2.44 per c a, final reply 
of abe GovernmeDa bal not been received. 

(A.C. DASj-q·q' 
NIW DaHr. 

AUfUlt 17; 199fJ 

Sravarra 26, 1912 (Soka). 

ChairmllN, 
Committee 011 the Wel/MB 0/ 

Schtduled Caltel cl Scheduled Trlbft. 



CHAPTER I 

REPORT 

This Report of the Committee deals with Action Taken by Govern" 
ment on the recommendatious/observations coutained in tbe Forty-Ei.btb 
Report of the Committee on tbe We.farc of Scbeduled Castes aad 
Scheduled Tribes (Bigbth Lot Sabha) on tbe Ministry of Cammerce-
Reservations for and employment of ScheduleJ Ca'ite, and Soboduled 
Tribel 10 State Tradinl Corporation of India Limited. 

1.2. In para 1.14 of their Forty-Eighth Report the Comrnitlee bavingaoted 
that "at present oone of tbe Directors on the Board of Directors of tbo Sta" 
Tradmg Corporation beloogs to any ,Scb-:dulcd Castel/Scheduled Tribe .... 
recommended that "while .uggesting the names for appointments of 
Executive Directors, tbe State Trading Corporation autborities sbould 
invariablY make concerted effort. to sponsor eligible sc/sr internal 
candidates for such appointments." They desired that "this recommend_-
tion sbould be brougbt to tbe notice of the Government so tbat while 
appointing non-Executive Directon every effort is made to appoint one 
person belonging to Scheduled Castes and Scbeduled Tribes as Director on 
the Board of Directors of the State Trading Corporation." 

1.3. In tbeir reply dated 4 October, 1989. the Ministry of Commerce 
bave stated that for appointment of E:.:ccutive Directors on the Boards 
of Public Sector Undertakings tbe finalisatio.1 of panel of names is done by 
Public Enterprises Selection Board (PESB) At tbe tllne of makinl se'cc-
tions. PESB also considers candidates belonging to Scheduled Castes and 
Scheduled Tribes. Ministry has abo been suggesting tbe names of internal 
candidates (Working in State Trading CorpJ.alion) to PESB for cOD.idera-
tion, if tbeyotberwise fu161 the qualifications As re~ards Don-executive 
Directors. such appointment. are made Cl·ofllcio. Only the officers dealiDg 
witb the trading oprrationB of STe, are uominaled by tbe concerned 
administrative Ministry witb tbe approval of their Minister. If an SC/ST 
officer does not bandle that particular work. he cannot be nomiDated on 
the Board of Directors of State Tradin, Corporation. 

1.4. Tbe Co_lttee reiterate tbat while appoiDllnl Doa-execa,l.e 
Dlreetorl. e.ery elort llIoa.' be .... de to .ppelat ODe perIOD .e ....... to 
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Scheduled CasteR/Seheduled Tribe. a. Director OD the Bo.rd of Dlrecton of 
State Tradln" Corporation. Tbe)' would like to be a"rI.ed of tile po.ltlOll 
regarding appointment of the Cblef General M.Dller beioDIIDI to Scheduled 
Tribe. wbose Dame "'a8 aponsored by State Tudlnl CorporatioD for lelectl .. 
a. ODe of the Director OD tbe Board of Directors of tbe State TradlDI 
Corporation. 

1.5. In pal a. 1.24 of \ their Report. the Committee oblerved tbat the 
Liaison Officer of the Ministry of Commerce has been mooitoring tho 
implementation of the reservation policy 00 tbe basis of the informatioD 
availabl~ at the headquarters of the Corporation and he does not vilit any 
regional office with the result that no proper check bas been exercised by 
him 110 far to rnsul e proper maintenance of the rosters at the reglooal 
offices for filling up the vacancies reserved for SCII/STs on tbe basis of 
regional reserv.1tions in recruitments and througb promotions. Tbe 
Committee ~tw;sed that the roster is a sacred mechanism to keep a watch 
on the prop~r and adequate intake of SCs/STs io services as also to give 
tbem tbeir chl(' h pTnml'ltiO'l! snd that it would cease to have any signi-
ficance, what!lo~ver. if it is no! maintained properly in the light of exilting 
rules, re).:ulations and instructions. They therefore, recommended tbat tbe 
Liaison OffiCl'r of the Ministry of Commerce sbould make it a practice to 
vi.it each regicr.:J\ flffice of the Slate Trading Corporation at least once a 
year to ensur~ proper main!enflnCe of the rOlters as also the implement-
ation of the other facts of the reservation policy as assured by tbe re-
presentative of the Ministry during the evidence. 

1.6. Tn thdr replv dated 4.10.89, the Ministry of Commerce have 
stated that Stat(' TrAding Corporation is having 20 regional offices in India 
and that it woul . he ext. emely difficult for tbe Liaison Officer to visit all 
tbe regional oOkl's <.,r Slate Trading Corporation once in a year. 

1.7. The Committee consider tbe reply of tbe Government uDutl.· 
factory. They reiterate that the Liaison Officer of the MIDlstry of Commerce 
abould make it a practice to vhit eacb regional office of State TradlD& Cor-
poration at least once a year to ensure proper malDteDance of tbe roater. aDd 
allo tbe implementation of tbe otber facts of tbe reservatioD pollc)'. 

1.8. In para 1.31 of their Report the Committee noted "Foreisn Trade 
(State TradinjZ) Di\'i~ion of the Miniltry of Commerce Inter alia looks after 
tbe implemen!al.on of the reservation policy in State Trading Corporation. 
Tile Ministry bas not set up sny leparate Cell to monitor the implementa· 
tion oftbe policy in the Undertakingl und~r its administrative control 
which in the opinion of the Committee is a negation of tbe OovernmeQt 



orders OD the subject." They recommended settinl up a separate cell for 
the purpose. 

1.9. In their reply dated 4 October, 1989, tbe Ministry of Commerce 
bave stated that the que.tion of setting up a separale Cell to monitor 
exclusively tho implementation of reservation policy in tbo Public Sectol' 
Undertakings under tho Ministry should be ju\i8ed according to tbo volumo 
of work involved which will be examined in consultation w ilh the worle 
study unit of the Ministry. Furtber in their reply dated 24 April, 1990 the 
Ministry of Commerce have stated tbat Intefnal Work Study Unie of tbe 
MinistlY bas included tbo study in its annual work: programme for tbe year 
1990-9 ). 

1.10. The Committee Consider Government have delayed the Implo-
meDtatioo of the recomDleodation of the Committee and the reply glYeD by 
Goveroment Is ellilve. Tbey, thereFore. reiterate that the \1iolstr), of 
Commerce shoa'd aet up a aeparate Cell at the earliest to monitor nclasl,e), 
,be implementation of tbe resenation pollcy in the public undertakings uader 
It iacludinl tbe State Tradial Corporation. 

J.ll. In para 4.12 of their Report, the Committee n"tcdtbattbe 
State Trading Corporation had not undertaken any spc~~ial recruitment to 
wipe out the backlog in filling po;ts reserved (llr SC/S r cl1nJidates. Tbey 
recommended that special recruitments confined to SetST candidates 
exclusively might be undertaken by the State Trading COl poration lutb.,.. 
rilies 10 wipe out such backlogs. In tbis regard, the Committee stlesled 
that recruitment teams Ibould be sent to areas ill the North·Bast like 
Assam, Meghalaya. Manipur, Tripura etc. to recruit rers"n belonging to 
Scheduled Tribes 10 that their representation in the ~CI "'ices (.j" the State 
Trading Corporation impro~ed to the reqUired Icvd· 

1.12. In their reply dated 4 October, 1989 the Mmi try of CC'mmerce 
have stated thllt action has already been initiated fIJr Wiping out the 
backlog undel tbe Special Recruitment Drive confined 10 Scheduled Castel 
Scheduled Tribe canciidates only iD all the Groupll. They further staled 

that while they were sending recruitment team to the camplB for recruitment 
of Managemcnt Trainees in Scheduled Caste/Scheduled 1 ribe: category, ia 
miaht not be practicable to /icnd sucb team for lower level recruitment 
(Group 'C) in tribal areas. 

1.13. In tbe oplaloa of tbe Committee Government'!! reply relardlDI 
Hadial of recruitment teama to North·East arca. Is not satisfactory. Tllero. 
fore, tile C.mmlttee reitente that recraitment teams Ibould be leDt to are .. 
ID tile NortIa·Eaat to rec:nlt perlOlll NIODIla. to Schedaled Trlbea for all 
troe,a of potta. 



1.14. In paras 4.30, 4.31 and 4.32 of their Report the Commlttei 
observed 'hat the State Trading Corporation authorities bad not made any 
scientific analysis of the s!.ortcoming of the Stenolrapber'. Traininl Scbeme 
for which none of the candidates selected as trainee stenograpber durin I 
the year 1980 and 1981 could come up to the required .tandard in .bort-
baud aDd typing for appointment as stenographer. They, tberefore, 
recommended that an analysis might be made for tbe improvement of tbe 
content and duration of the training aod the scheme of recruitment of 
trainee stenographers be made a regular feature in the Stale Trading Cor-
poration. The Commiuee baving considered that the stipend of Rs. 300/-
per month to the trainee stenoKraphers too meagre. recommcndrd that it 
Ihould be suitably enhanced. 

1.15. In their reply dated 4 October. 1989, the Ministry of Commerce 
bave Itated that rff()rt~ are bein;2 made to recruit stenf'graphers under the 
Special RecrUitment Drive Schem~· In case the scheme failed to fiJI up tbe 
backlog. 'Stenographer Trllini",! Schemt' on tbe pattern of 1980·81 will be 
introduced and \n that event the recommendation of the Committee regard-
ing enhancement of stipend will be conlidered. 

1.16. In tbe opinion of tbe Committee the Government's re,ly I. 
a.satlsractory and vague. Th c Committee therefore, reiterate tbat a 
acieatllic anal)'sis of tbe Steaog~al)her's tralnillg scheme should be made for 
tbe improvement u£ the content ,IUd duration of tbe tr.nnlng and tbe acheme of 
recruitmeat of trainee stenographers be made a regular feature In tbe State 
Tradlnl Corporation The stipend should allo be suitably enhanced. 

1.17. In para 4 60 of their Report the Committee recommended tbat 
in tbe appointment letters issued 10 Se/ST candidates, some indication may 
be given that reasollable delay in joining for valid reasons will be condoned 
in deserving ca~e!i. 

1.18. In their reply dl. 4 October, 1989, the Ministry of Commerce 
have stated tbat it will not be pri.!l:ticable to put in thlt appointment letter 
any clause condoning in advance delay in Joiaing SYC by Se/ST candidate •. 
However, Se/ST candidates will be given extension in joining time due to 
ODe reason or the other 011 ,heir written request. 

1,19. lhe Committfe 110 Dot consider the reply.of GoverDlllent .. tislac· 
8ry_nd reiterate thtlr earlier reeommead •• lon that In tlae ."OIlU ..... 
·lett .... Issued '0 Scbeduled Castes/Scheduled Trtbe'~Ddidate.. IOIDe latta-
1100 .. y be alna tbat reasoaable delay In joialDl for .. lid ' .. SODS ...... 

C08 .. aed I. dennlna ca.el. 



CHAPTER 11 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY THE GOVERNMENT 

RecommendatioD SI. No.3 (p.ra No. 1.25) 

Tbe Committee oote that at present the Liai~on Officer of the MiDistry 
bas Dot been given aoy proper traioing to make him conversant witb bis 
eNticl.S Liaison Officer. The Committee are aware that traiaiogcounel 
..... conducted by tbe Department of Persoobel and Traiolnl to im,. .. 
sucb -trainia8 to Liaison Officers. The Committee recommend that tbe 
Liailoo Officer of tbe Ministry of Commerce shou:d avail bhmelf of tbele 
facilitiel and get training so tbat he is in a position to eosure effective im-
plemeDtation of tbe reservation policy. 

Reply of tbe GoverDment 

Normally tbe Officers of the Ministry arc cooversant with exilting 
rules, regulations and instructions relating to reservation policy/mainten-
ance of rosters, registers etc. The recommendation of Ihe Committee for 
proper training to make Ihe Liaison Officer conversant with hi. duties I. 
Liai.on Officer has been Doted for compliance. 

[Ministry of Commerce O.M. No. 8(J9)/88·FT (ST) dal.d 4-10-89]. 

Retommlodatioo SI. No.5 (Para No. 2.3) 

The Committee regret that it took nearly four months for the Mioilrr, 
of Commerce to communicate the Pre6idcntial Directive received by it In 
September, 1969 from the Bureau of Public Enterprises relardinl imple-
mentatioD of the Reservation orders in State Trading Corporation relul,-
iDI in tbe deDial of posts to persons belonging to SCI/STs tbroulh recruit-
ments aod promotions because of the delayed implementation of Reser-
vation Orders. In the opinion of Ihe Committee this loog undue delay 
could bave beeD curtailed to a great elltent as confessed by the ,epraent-
.Ii~e of the Ministry during evidence- The CommiUce recommcod t_ 
ID-future tbe Ministry of Commerce should show more promptoesl in 
.... muDioatiDI·tbe Presidcntial Directives rogarding implemen~tioD of 
Reeervatioo Orders to tbe Public Undertakings under ita admiai.&rativo 
... trol. 

s 



Reply or tbe Government 

At prelent the Mini.try undertakes all works relalinl to the imple-
mentation of reservation orders on top priority balil. The reCOJDJDeD-
dation of the CommiUee for prompt circulation of Prelideotial Directivel 
regarding implementation of Rt~erVlitjoo Olders to Public Sector Under-
takinls ullder tbis Ministry has been noted for compllaaeo. 

[Miniltry of Commerce O· M. No. 8(19)/88-Ff(ST) dated 4-10-89.] 

Recommendation SI. No.6 (Para No. 2.10) 

The Committee have been IIIfurmeJ lllilt at present tbere is 000 

Assistant, one Stenographer auJ l,ue Office MelDascr workins in the SCI 
ST Cell at the Corporate Ofuce uf the State: Tradio& Corporatioo whicb io 
the opinion of tile COlDmitlc': I~ DOt suflil:ieot to discbarse iU functionl 
effectively so rar as looking al leI' of the Implemcntation of the reservatioo 
orders and the welfare of SCI'::' I employees of tbe Corporation il coocer-
oed. The Committee recom;l,cnd that tbe sl"ff l,reDgth of the cell may 
be suitably augmented as assui'ed by tbe representative of the State Tradins 
Corporation during evidence. 

Ilcply of tbe Government 

The SC/ST Cell at Corporate Office of STC is now headed by a senior 
Manager of tbe rank of General Manager wbo is supported by the follow-
in. Managers/Staff:-

-Personnel Manager One 

-Assistant Manager One 

-Office Manager One 

-Assistant One 

-Stenogra pbers Two 

-Peon One 

Earlier tbe General Manager incbarge of SC/ST Cell, PerloDoel 
MaDager and tbe Office MllDager were also looking after work otber tbaD 
tbe implemcnlation of reservation order. and the interestl ofSC/ST 
employeel. However, as assured to tbe Committee by tbe representative 
of STC during evidence, now all of tbem have heeD assilDeci work nclll.i-
vely Cor SC/ST. The Personnel Manager is allO lootinl after tbe wort 
telatin. to filling up back-Io!: exclusively for SC/ST a.ai.st special drive 
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ror recruitment of SC/ST as per recent instructions of the Government of 
Indl •• 

[Ministry or Commerce O·M. No 8 (I9)/88-FT (ST) dated 4.10.89] 

Recommeadation SI. No.7 (Para No. 2.11) 

Tbe Committee note that at present SC/ST Cells bave not been set up 
at tbe Regional/Branch Offices of the Corpora tion. The Committee re-
commend tbat SCIST Calls should be set up immediately to look after the 
Interest of SCIST employees at the RegionallBranch level of the State 
T.adinl Corporation as assured by the representative of the Corporatbn 
durin. evidence. 

Reply of tbe Governmeot 

SCIST Cella have since been set up in all tbe Regional/Branch Offices 
of STC to look after the iotere~ts of SC/ST and for redressal of grievancesl 
complaints of SC/ST employees as recommended by the Committee. 

[Ministry of Commerce O.M. No. 8(J9)/88-FT(ST) dated 4-10-89]. 

Recommendation SI. NO.8 (Para No. 3.8) 

The Committee note that an SC/ST Officer has invariably been alloci-
ated with tbe Recruitment Boards in the State Trading Corporation. 10 
Branch recruitments, in case an SC/ST DfJicer was not available al tbe 
Brancb Office, an Officer belonging to those categories was co-opted from 
another lister Public Undertakings. However. they regret tbat in tbe case 
of Departmental Promotion ConJmittee no S("/ST Offic:er had been associ-
ated invariably with those Committeel in the polst. The Committee recom-
mend that an SC/ST Officer of comparable st;,tus ~hould always be associ-
ated with the Dtpartmental Promotion CommittetS al assured by the 
Chairman of the State Trading Corporation during evidence. In case an 
SC/ST Officer of comparable status is not available in the State Trading 
Corporation for inclusion in aoy Departmental Promotion Committees, 
tbl. sucb aD Officer should be cO'opted from another sister Public Uader-
latin,l. 

Reply of tbe GovernmeDt 

AI already mentioned, we bave been assodating an SCIST Officer in 
all the Recruitment Boards. However, all recommended by the Committee. 
we bave started associating aD SC/ST Officer of tbe comparable Btatul in 
all tbe Departmental Promotion Committees. In case SC/ST Officer or 
QOtQparable ltat"s il qot available in fulure in STC for inclulioD ID Iny 



8 

Departmental Promotion Committee. tben sucb an Officer Ibal. be c0-
opted from another sister Public Undertakings. Suitable instructioas blfl 
also been issued to all tbe Branch Offices of STC in tbis relard. 

[Yinistry of Commerce O.M. No. 8(19)/88-FT(ST) dated 4.10-89]. 

Recommendation Sl. No.9 (Para No. 3.16) 

Tbe Comm,ttee note tbit at present S Per cent reln,tion in 811111" is 
Jiven to SC/ST candidates by the State Trading Corporation autbotities 
wbUe fiUinl tbe posts on tbe basis of written test. Howover. this rclq-
stion Is no' notified in tbe press adveuisements. The Committee reeo.· 
mend that the availability of this concession may also be notified in tbe 
press advertisements in addition to tbe concessions in age and experience 
to attract more and more Scheduled Caste/Scheduled Tribe candidates to 
apply for posts in the services of tbe State Trading Corporation. 

Reply of the Government 

As recommended by the Commitlee, we have already started Indi· 
cating the following relalalions while notifying tbe vacancies to Employ-
ment Excbange for filling up the posts 011 the basis or wratten telt, apart 
from cODcessions in age and experience to attract more and more SC/ST 
candidates: 

-Written Test 

-Typing Test 

-Shorthand Teu 

-S% relaxation in qualifying marks i.e. 
3S marks against normal 40 marks. 

-Relaxation of qualifying typinl Ipcoci by 
S wpm i.e. 3S wpm against nor. 40 
wpm. 

-6% mistakes are allowed for SC/ST 
against 5':'... mistakes for general cao-
didates. 

Suitable instructions have also been issued to all the Brancll Offices 
to implement the above recommendation of ,be Committee scrupu.loual)!. 

[Ministry of Commerc:e O.M. No.8 (J9)/88-FT (ST) dated 4·10·89) 

Rec:ommendatlon SI. No. 10 (Para No. 3.17) 
The Committee have been iorormed that the reserved vacaocles are st 

present circulated by tbe State Trlldmg Corporation to tbe rccolnilcd 
SC/ST A.sociations. However, these arc not circulated to tbe local MPs 
JPd MLAs eodorsiDI them copies of the advertisemeD~s to seek tbelr bolp 



, 
la ·the filling of ·aU tbe vACaaoi.. r""'ed for perlonl beloDaiDi to 
Scheduled Cal'e~/Scheduled Tribe,. The 'Committee recommend abat oopiol 
of tbe adVertisements Ihould 8190 be clrcul:\ted to tbe local M PI. and 
M.L.As. which will belptlrc Slate Trading Corporation autboritles to fill 
tbe vacancies reserved for persons belonging to sC/sr candidates to some 
extent. 

As alsured to the Committee, we have already stllrted circulatina tbe 
copies of advertisement to the,Hon'ble Members of Parliamentary Cum mittt'o 
OD Welfare of SC/ST for fi !liDg up posts on all India hasis. As regardl 
local recruitment i'l concerned, we hav,= starlr-d endor~ing copies of recruit-
ment to local MP also in addition to sels r As!;ociations Ilnd Dlfector, 
Social Welfare. Similarly, Branchethave also becn ad,jsed luitably in tbia 
regard. 

[Ministry of Commerce O.M. No. 8(19)/88 Ff (ST) dated 4-10-89] 

Recommendation SI. No. 11 (Para No. 3.18) 

The Committee regret tbat 10 far lbe State Trading Corporation 
authorities have not taken the help of the Directors of Social Welfare of 
tbe respective States to fill all the re!ICrved vacancies. The Committee 
recommcond that help of tbe State Social wdfare Directors in future should 
invariably be taken by Corporation to fill the vacancies reserved for personl 
belonging to Scheduled Castel/Scheduled Tribes in recruitments. 

Re,ly of tbe GourDment 

We have now started taking belp of tbe Director of SOCial Wolfare, 
Delhi Administration for fillina up the reserved vacanciea, 8S recommended 
by tho Committre. Instructions hilve blso reeD i8~ued to all the Branch 
Omces of STC that they sbould invariably take the help of the Stllte 
Social Welfare Directors to fill up the vaca ncies reserved for persons 
belonging to Scheduled Cutes/Scheduled Tribes in recruitments. 

[Ministry of Commerce O.M. No. 8(19)/88 FT (Sf) dated 4-10-89] 

RecommendatloD SI. No. 12 (Para No. 3.22) 

The Committee Icaret tbat the Bureau of Public Enterprise's instruc-
tions regerdin8 notifying of the reserved vacancies to the All India Radio 
for broadcast have not been followed by the State TradIng Corporation so 
far. ITbe Committee recommond tbat Bureau of Public Enterprise'. inltruc-
tloaBlof notifying Lbo vacaocies to tbe Alliodia Radio for broldcaat IbouJd 
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always be followed by tbe State Tradins Corporation as assured by tbe 
representative of State Trading Corporation durinl! evidence. 

Reply of tbe GO'fernment 

BPE's Instruction! provide for broadcasting tho poata whicb are Dotl-
fied to tbe Empl ·yment Exchange as far .a Group 'Ct poa' ia cOllcerned. 
understand that rrquest for broadcastillg sbould be made by lbe employ-
ment exchange Yo' here a reference il made to them. In tbe caae of POlts 
advertised, we are taking up the matter with All IDdia Radio for announce-
ment, while notifiying the vllcancies to Employment Excbange, we ue 
mentiotlin~ that arranf!ements mayalso be made for broadcastins tbe 
reBerved posts on All India Radio. 

Suitable Inst ructions b:we al~o been i~sued to all tbe Branch Offices of 
STC in this regard. 

However. in cale of Groups AclB posta are concerned, as theae are 
being advertised on All India basis, the same are aent to All India Radio 
for announcement· 

[Ministry of Commerce a.M. Nc. 8(19)f88-FT CST) dat.d 4-1()'89] 

Uecommendotion SI. No. 13 (Para No. 3.23) 

The Committee further recommend that 'he vacancie. relCrved for 
SC/ST persons should also be telecllt during 'Rozsar Samac bar' pro. 
gramme of the Doordarshan as per the assurance of the representative of 
the State Trading Corporation during evidence. 

Reply of tbe GovernmeDt 

As per prelent pra.:tice of Doordarshan, sucb of the poata wbicb arc 
belnl advertised in the "Employment News" are beiDI teleealted durinl 
"Rozgar Samachar" programme of Doordarshan. As we are already 
advertising the posts in the "Employment News" in addition to other News 
papers, the pOlls in question beina publiciaed in tbe Employment News will 
Dormally automatically be telecast by Doordarsban durinl tbe Rozaar 
Samachar. To make sure, we arc also requesting Doordaraban to directly 
telecast the posts in question in Rozgar Samachar Proaramme. 

[Ministry of Commerce O.M. No. 8(9)/88-FT (S1') dated 4-10-89J 

Reccommendation SI. No. 14 (Para No.3.27) 

The Committee regret that tho appointinl autboritios in State Tradiol 
Corporation do not indicate the preciae reaso •• for tbe rejection of SC/sT 
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caadidates to tbe sponsorinl Employment Exchange to enable them to 
_poalor risbt type of candidato iD tho subsequcDt recruitmcDts evcn thoup 
tbere are specdic iastructions to that effect contained in the Buroau or 
Public Enterprilel Brochure on rescrvations for Scbedultd Caltes aDd 
Scheduled Tribel io the posta/services under the Public Eoterprises. Tho 
Committee expect abe State Tradinl Corporation authoritics to follow tbeso 
iastructionl scrupulously in future a. assured by ils representative durlns 
tbe evidence to eaable tbe Employment Excbangcs to sponsor right typc of 
caDdidatcs from tbe SC/ST comlDunities in subscqucnt rccruitments. 

Reply or tbe GOYe.nment 

AI recommended by thc Committce, OPE's Instructions resardinl 
.ndicatinl tbe precise realons for the rejection of S C/ST candidates to tbe 
sponlorinl Employment Exchan,e to enable tbem to &ponsur right tfpe of 
candidatel in the subsequent recruitmenls are now being followed. All 
Brancb Officer of STC bave also beon nitably advised (0 follow the above 
iostructions of BPE scruploualy. 

IMiniury of Commcrce O.M. No. 1l(19)/88.FT (ST) dated 4·/0.89] 

Recommeadation SI. Nos. 15 &\ 16 (Para No. 3.33 &\ 3.37) 

The Committee cannot bul express their regret that the instruc-
tions regHdlllg dereserv4ti..,n of reserved vacancies ai laid down by 
the Bureau of Public Enterprises have not beeD followed by tbe State 
Tradinl Corpon&tion autboritles 1i0 far. fhe rt'scrved vacancici have beeD 
dereserved in a very casual manner without laklOg the orders of tbe 
Cbairman·cum-Managing Director in the case of dereaervation of posts in 
catesories Band C and without due autllorisi4tloo by tbe lloard of Director' 
of tbe State Tradins Corporation in case of Categor}' • A' pusts. In their 
opinion it is a roprehensible disregard to the Government istluclions to tbe 
detriment of tbe persons bcloginS to Scheduled Cast:·~ aod Scheduled 
Tribes in gellinl into the service. of tbe Corporation. The Committee 
recommend that in future no post reserved for persons beloD&ing to 
Scheduled Castel/Scheduled Tribes &hould be dcresel'vcd in the State 
Trading Corporation in disregard to tbe instructions laid down by tbo 
Bureau of Public Enterprises aDd without due authorisation by the com-
peteDt autbority. 

The Committee have been informed that the pogitioD regardfnl tbe 
laplin. of the reaerved vacanclel bas never been placed before tbe 
'oarel of Diroctorl of the St.te Tr~nl Corpora'ioa. The Coramittoo 
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realile that lapung of the "served vacancies which ba'e been carried 

forard for three recruitment )ear is aUlomatic and there is no dot, 
enjoined on tbe concerned autborities to place the matter before lbe Board 

of Direclors yet 'he Committee bave a feelillg tbat bad tbe matter beeD 
pla~ced before the Board of Director of the Slate Tradiog Corporation, tbo 

Board might have sUUC5ted certain ways and means like 80i08 in lor 
spec1al recruitments con6ned to SC/ST candidates etc. to obviate tbe 
pos&ibility of laps ng of the reSf rved vacancies. Tbe Committee recommend 
that such a procedure may be followed by tbe State Trading Corporation 

authorities in future. 

Reply or tbe Government 

Yes. there have beeeD procedural lapses al admitted durin, the 
oral evidence. However, tbe posts were not retrictly de-reserved 
hut wrre carried forward to the next tbree recruitment years and 
at the end of 3rd recruitment year, certain posta were lapsed 
automatically as per Rules. However. bacause of tbis mistake in 
procedure. no One belonging to Se/ST bas luffered. 

The backbg in SC/ST posts as on 31st December, 1987, as per 
assurance given by Chuirman, il now bein8 filled UDder the Special 
Recruitment Drive. It hal also becn ensured that eveD such 
procedural mistake do not occur in ruture. 

As aS~\lrrd hy ChairmRn, the entire position of backloB was put 
up to Board at its .120th meeting held 00 25th Marcb, 89 for 
post-facIo approval on de-reservation/calrying forward of SC/ST 
vacancies and filling up the posts. Board has since approyed and 
aelieD already initiated under tbe Special Recruitment Drive. 

As regards lapS-DB of pOltS, the ComiIlittee's r.commendationslD 
future will be followed strictly. Bao on de·relenatioD in direcl 
recruitment has since been imposed by Government of lodia 
effective from 1st April, 1989 aod because of this, lapsing of POlts 
wi1l not arise in future. 

[Ministry of Commerce O.M. No_ 8(19)/88-pr (ST) dated 4-10-89] 



F.tber laformatloa ealled for 

l»lease indicate tbo results of Special Recruitment Drive launcbed and· 
state wbether tbe backlol of reserved posls hal been cleared. 

llartber Reply of tbe Go'erDment 

The resul!s of tbo Special Recruitment Drive launched by STC arc 
given in tbe tnclosed Annexure. 

[Ministry of Commerce, O.M. No. 8(J9)/89-FT(ST) dated 24--4-90) 
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RecommeadadOD SI. No. 16 (Para No. 3.34) 

Tbe Committee note tbal tbe Ministry of Commerce bave also not 
been fulfilling tbeir duty in living IDidance to the State Tradinl Corpor-
ation 10 cbeck tbe dlreservation of reserved posts 00 tbe basil of tbe 
It&tementl received by tbe Ministry regularly from tbe Corporation. Tbe 
Committee recommend that tbe Ministry of commerce Ibould exercile due 
vllilaDce to en lure tbat the POltl reserved for SC./SIs are not dereserved 
by tbe Slate Tradinl Corporation authorities In a casual mannlr. Tbe 
Committee bope tbat the Miniltry will duly strengtben its macbinery to 
exercise effective check On tbe State Tradinl Corporation in this regard. 

Reply of tbe GourDment 

Ban on de reservation in direct recruitment bas been impl;sed by 
Government with effect from 1.4.1989. Even during past, posts were not 
.trictly dereserved but were carried forward to the next three recruitment 
yearl. Certain procedural deviation. might have taken place, but DO one 
belongina to SC/ST baa suffered on tbis account as stated by STC in tbeir 
reply to para 3.33 & 3.37. The Ministry will Itrengthen its monitoring 
Iy.tem to monitor on STC in this relard. 

[Ministry of Commerce a.M. No.8 (l9)/88-FT(SI) dated 4-10-89]. 
Recommendation SI. No. 18 (Para No. 3.40) 

Tbe Committee recommend tbat Liaison Officer should be appointed 
at Regional/Branch Offices of State Trading Corporation to look arter tbe 
implementation of r'lervation orders 88 as~ared by the representative of 
State Trading Corporation during evidence. 

Reply of tbe GoverDment 

As per recommendation of tbe Committee, Dy. Liaison Officers bave 
been nomir.ated in all the ReaionallBranch Offices of SIC to keep a cbeck 
on the implementatioD of reservation policies aod maintenance of quota 
rosters besides looking after the interests of SCIST employets. 

[Mi.i.try of Commerce a.M. No. 8(19)/88-FT(ST) dated 4,10.89]. 

Recommendation SI. No. 19 (Para No. 4.10) 

The Committee note tbat tbe representation of persons belonging to 
Scbeduled Tribe in Group 'C' postl In tbe services of tbe State Trading 
CorporatloD i~ a negligible 1.156 percent. Tbis bas been ascribed to the 
fact tbat tbe recruitments afe ~O .. fiD~d to tbe metropoliteD citieS liko 



Bombay. Calculla, Madras, Delhi etc. Where tbe offices of tbe Stat. 
Tradinl Corporatioo are located and bav. DOl beea made covorinl lb. 
entire zone. as tucb witb the result tbat tbe aumber of Scbeduled Tribe 
candidates avail"ble for recruilmenl bal been too mea,re. Tbe Committee 
recommend tbat all recruitments to Group 'C' POlts la tbe Scate TradiD, 
Co rporation sbould be made from eacb ZOne on zonal basil to cbeck tbe 
increaling sbortfalls in Ibe reprellntalioa of Scheduled Tribes in tb. 
service. of State Tradiol Corporation. 

Repl1 or tb, GOYemmeat 

As already explained to the Committee durin. oral evidence, recruit. 
ment to Group 'C' post" is decentraJised and Braacb officer are autborised 
to make recruitment io Group 'C' posts. Actioa bas already been initiated 
by our Branch Offices to fill up all reserv.d Vacancie. by .rilinl to local 
Employment Exchange and in Ibo eveot of local Employment Elchan80 il 
not in a position to sponsor sufficient number of candidates, otber Em-
ployment Excbanges witbln Ihe Stale, Particularly those in Tribal area. 
can also sponsor the names of Scheduled Tflbe candidates for our con ,i· 
deration. In additioa to above. tne posts will bo broadcast 00 AII.lndia 
Radio as well as advertise in tbo Tribal areas under tbe Special R.cruit. 
ment Drive and we bope we Will be in a position (0 Jill up all tbo ST post. 
under the Special Recruitment Drive. 

[Ministry of Commerce O·M. No. 8(19)/88-FT (ST) dated 4-10-89] 

Recommendation SI. Nos. n, 13, 24" 25 (Pan NOI. ".26, ".27. ".%8 
and 4.29) 

The Committee note that in 1980 a scbeme was introduced by tbo 
Slate TraJing Lorporation for deario, tbe bacUol in the posts relclved 
for SchedulC'd Castes and Scheduled Tribe. and selected ten SCIST 
Commelce Graduates dhpensing witb the thcn prescri~ed qualificationl. 
CAlCAlJ8I1CWA/SAS for uoderloin, 00 tb: job ,raiDin, for a period of 
two years and tbereafter qualifyiD8 tbe departmental tcst for cODfirmlition 
in tbe post of Office Manaler (A/CI). Durio, tbe traininl, tbe ulected 
SC/ST candidates were paid stipend of RI. 500/· to Rs 600/· per montb 
and as a result of this five caadidates bave beeD absorbed OD re,ular basi •. 

The Committee have furtber boen informed tblt durin. 1985-86 tbe 
State Trading Corporation iUlled In nclu,iYe advorti,ol1lent for tbe Se/ST 
candidates for appointmeat to the POI' of Office Mana,or (Mel) anel 
Office Man31er (A./Cs) trainte wilb 8. COlD aDd M. COlD. qualiftcaUool a. 
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.laIIIlt tbe prescribed quaHficatioDI .1 ,,,illit ~rerred to ill the 
foreaoiDg par. on tbe conditioll tbal tlaeir confirm ltioll aa Office 
M".ter (A/CI) will be subject to U..lr acquiring tbe prescribed 
q .... ificatioDs. Aa a relult tbeAo' Stlte Tradin. CorporatioD 
autborities were able to r.curit tbree pertODI belonging to Scbeduled 
Caltes a. Office Maaaler (A/Cs) trail.l· How.".r. it came to tbe notice 
of tbe Committee durias evidenc:e that C'ut of the tbree caodidatu selected 
a. O.M. (AlCs) traioees, oDe candidates resiloed in Septemb.r, 1986. Out 
of tbe remaioiog two, ooe candidate hal pa~sed Part A of tbe Office 
Manaler (A/Ce) examination. Tbe tblrd one is ,et to qualify in any of 
the examination as per the conditions laid io the appoiotmeot leller with 
tbe relult tbat neither of the two has been confirmed to the post of 
Otftce Manager (A/Cs). 

The Committee relret tbat tlae trainees Scheme for recruitment to 
Olice MaDager (A/Cs) post was only as n one time Iffair and same was tbe 
fate of tbe exclusive advertisement issued in 1985-86. Tbe Committee are 
Dot convil'leed by tbe argument of the repres~ntatiYe of the State Tradillg 
Corporation that "we are Dot satisfied with the suCCrsl of the Scheme 
(Recruitlllent of Trainees) and we discontinued it". In tbe opinion of the 
Committee, tbe State Tradhtg Corporation authorities should have Inllysed 
tb' weakness inherent iD tbe Scheme and after tackling them the authorities 
Ihould have made the Sc\1eme 8n annulIl feature to wipe out the backlo,s 
in tbe vacRncies reserved for SCs/STs In the Office Maoager (A/Cs) 
Cadre. 

The Committee also feel that a Btipend of Rs. 500/. or Rs. 600/· per 
month i. not sufficient enough to attract sC/sr candidat,s to the Scbeme 
of Office Manager (A/Cs) Trainees. Had tbe State Trading Corporlltion 
aUlhoritles improved the amount of stipend given to SC/ST trainee cRodi-
date •• the Corporation would bave been in a position to get more SC/ST 
candidates suitable for the po~t. 

The Committee (ellret tbat Special advertiscmeot to fill the posts ef 
Olfiee Mao.,er (A/Cs) reserved for tbe SC/ST candidates was issued only 
oac:e in the year 1985 86 to recruit SG:/ST candidat •• al oft'ice Manager 
(Ales) Trainees on relaxed educlttioDal 5&IDdards wbich resulted in rbe 
recruitment of three persons bclon8inl to Scbeduled Castes c"tcsory. Out 
of them one has alre.ldy lui,ned Ind the other two have not qualified to 
be- coofirlDed iD tbe cadre. In the opiDion of tbe Committee tbe educa-
ti •• al .. andards laid down for recruitment Gf' the OffJce Manager (A/Ce) 
cadle require furtber rellllatieD so far I. SC/ST clndidate. are concerned. 
T_ Comraittee wiH Iwait die sutcorae of till rCTiew. 



Re,I, or tbe Goverameat 

As assured to the Committee and as per latest in,tructioas of tbe dovl. 
for wipiDg out thc backlol (taking iato consideration tbe current backlo,> 
efforts are being made to recruit OM (AJC.) under the special recruitment 
dr •• e Scltem. by relUing the prescribed educational qualificatioa ftom 
ICWA (lNTE!K}ICA (INTER) to 8. Com. (2nd Division) or M. Com. ID 
case we fail to fill up the backlog under tbe special recruitment drive 
Scbeme e"ell witb relaxed standard, STC will introduce OM (A/C,) Traln-
ins Scbeme on tbe pattern of 1985-86 and ia lhat even we will lake iato 
coalideratioD the recommend ali )ns of the Committee regardial eubaace· 
meDt ofstipend. 

[Minlltry of Commerce O·M. No. 8(19)/88·FT (ST) dated 4·10·89] 

Farther I.form.tlon called for 

Plelse state whetber the vacancies reserved for SC/STs in OM (A/Cs) 
cldre have sine been filled up under the special drive. If not. the steps 
taten co iatroduce OM (A/C) Trai:.ing Scbeme and enhance Itii>end. 

Furtber reply of tbe GOYerDment 

There bad been a backlog of 3 SC Bnd t ST as on 31.12.87 in tbe cadre 
or OM (A/C). Offers were sent til the 4 selected candidat". 2 SC caddi. 
dates have already joined and 1 SC & 1 ST candidates are yet to jOin. 

[Mini~try of Commerce. O.M. 8(19)189-FT (ST) dt. 244.90] 

RecommendalioD SI. No. 30 (Para No. 4.41) 

The Committee Dote that during tbe years 1985 to 1987 no POUI 
rOlCt.ed for SC/STs Were filled in Group' A' pOlitS in the State TradiD, 
Cerporation, tbe reason for which is stated to be thc chaDlc in tbe pro-
metioR policy. Similarly, lhe Commitlte and that all the POlts re.r.d ia 
Oro.p 'B' and 'C' posts were also Dot fi!lcd durin tbese years witb tile 
relull that a large number of reserved vacancies had to be carried forw.rd 
durin, tbesc years in all groups of post. During the evidea06. t. 
Chairman of State Trading Corporation attributed the carrying forward of 
a larse number of reserved posts to the lack of all out efforts OD the part 
orleMe TradiDg Corporalion authoritics The CommiUee elpcCllbe Srat. 
T.adiD, Corporatioa authorities to make all out cfforts iacludia, retoni., 
to lpecial rtcruitmeDts to fill all tbe reserved vacanciea ia all .rouPt of 
poet. ia State TradinS Corporation dorialthe year 1989 as ... red by til. 
e ........ of St.te Tradin, Corporation durina evideDc,. Tho Committee 



.iII await the outcome of the efi',Ji'ls made by State TracliDI Corporation fa 
this relard. 

Reply of lbe Go'eromeot 

As recommeDded by tbe Committee, we had already ioitiated actiOD to 
clear backlog in all tbe posts rcserved for SCIST in aroups A, B aod C, u 
approved by Board in its meeting beld on 25.03.1989. AccordiDgly. wo 
have ideDtified backlog in all gruups and action initiated to clear bactlo. 
through Special Recruitment Drives. All tbe Branch Offices of STC have 
allo beeD advised to take similar action io respect of Group 'C' POitl. 
recruitment of wbich comes uuder th':lr Jurisdiction. 

[Ministry of Commerce a.M. No. S(t9)/88·F r (ST) dated 4-10·89] 

Furtber information called for 

Please stat..l if backlog ;11 gCllUpS 'A'. 'B' ;lnd 'C' categories posts bave 
beeD cleared through SpeCIal Recrui(ment Drives at Hqurs. a~ well IS 
at Branch offices. If no:, what steps are cODtemplated to clear the 
backlog. 

Farther Reply of tbe Go'ernment 

1 he details as illdicat<:d ill tbc cnclosed Anncxure aaaiDI S. No.4 
suitably reflect thc positiun. 

[Mini!lry of Commerce, a.M. No. 8(l9)/89·Fr (sr) de. 24·4·90] 

Kecommendation SI. No. 31 (Para No. 4.50) 

Tbe Committec recommend thllt tbc Bureau of Public BDterprlle1 
instructions reaardina the IOlervlew 0; of sC/sr candidatel OD a day or .ittiD, 
of tbe Sclection Committee othcr tbaD the day or sittiDa OD wbich leDeral 
CADdidates arc to be interviewed shuuld be followed meticulously by State 
Trading Corporation to cnsu[c that sC/sr cundidates are: judged OD relaled 
standard as alsured by t~lC represcntative: of tbc CorporatioD durin, 
evidence. 

Reply of the Government 

Tbe BPE', instructions regarditlg conJucting interview of SC/ST elDdi-
dltes OD a day or littina of tbe Selection Committee other than the da, o. 
sittiDI on which gcneral candidates are to be interviewed Ihall be rollowed 
by STC to eDsure that SCIST candidatel arc judged OD relaud standard • 
•• recommended by the Committee, Suitable inslructioDI bue alto beta 
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l.nteI to all tbe Braocb Oft'ice. of STC (or strict compliaoce of the abo.t 
in.tructioDI of BPE. 

[Ministry of Commerce O·M· N,)· 8(19)/8S-FT (ST) dated 4·10·89] 

RecommeDdatloD SI. No. 33 (Para No. 458) 

Tbe C.,mmittce note that interview letters are sent under certificato or 
postiDI aDd tbe appointment letters are sent tbrou,h Regi.tered AD post 
by tbe State TradiDS Corporation to the SC/ST candidates. The Committee 
recommend tbat the interview letters aLo should be .ent to SCiST candi. 
dates by Resistered Post A.D. as aSlured by the repre~entative of tbe 
Seate TradiD, Corporation during evidence and a copy of tbe iotervlewl 
appointment letter may also be issued througb ordinary post to bave a 
double check on tbe lafe receipt of su(;h letters by the Se/ST candidates. 

Reply of tile Government 

As recommended by the Committee, Interview/Appointment letters 
will be lent to SC/ST candidates both by re8i~tercd and ordinary POlts to 
bave a double cbeck on the safe receipt of such letters by the SC/ST candi· 
clates. Suitable iDstructionll have been issued to all the Branch Offices for 
strict compliance of above recommendation of the Committee. 

[MiDistry of Commerce 0 M. No. W Q)/8S·FT (ST) dated 4-)0·89J 

RecommendatioD SI No. 34 (Para No 4.59) 

The Committee have becn informed thai the State Tradina Corporation 
take nearly 4 to 6 months for completing the recruitment pfIlcess from the 
date of issue of advertisements etc· The Committee feel that there is .cope 
for abridJiol this lap. They rc:commend that the State Tradins Corpora· 
tion autborities should review the positioa with this end in view. Tbe 
Committee will await the outcome of such a revic:w. 

Reply of tbe Government 

Sincere efforts are being made for abridging tbe gap io the recruitment 
procell between the advertisement and lhl' final selection and STC will 
review tbe positioo keeping this thing in mind after some time as recom-
mlDdod by the Committee. We will send (he outcome of such a review 
after tbe Special Recruitment Drive is over· 

[Ministry or Commerce O.M. No. 8(l9)188·FT (ST) dated 4-10-89J 

Farther information caUed for 

PI"le ltate wbat precise steps have baeD takeo to reduce tbe time 
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.,."j04 between the ilaue of advortiseml;B' .nd tb' 6.a' eeIo~ of 
candidatel. Has the position been reviewed aftor .peGial 4_ "a' 
oVIr? 

Fqrther ropl)' or the GoverDQleat 

8TC has abridged tbe gap between the advertilement and the finll 
.Iection from 4-6 months to 3 montbs. 

[Mini_try of Commerce, a.M· No. 8(19)/89-FT (ST) dt. 24 .... 901 

RocommeDdatloD 81. No. 36 (P.n No. ".64) 

Tbe Committee Dote that at present State Tr.ding Corpora,lon .ive. 
15 dlU'l for written test/interview and 30 days for joining tbe assi ••• nt 
Ifter selection to SCIST candidates. The Committee recommend t .... , 30 
d.ys for written test and 15 days for interview should be given to 8e/ST 
candidates all assured by tbe reprelCntative of the State Tradins Corpor-
~tion during the evidence. 

Reply of the Government 

As recommended by tbe Committee, we have alread) started "vial a 
time of 30 days for written te,t and 15 days for interview to SC/ST candi-
dat,s. Necessary instructions have already been issued to all tbe Brancb 
Offices of STC for compliance. 

[Ministry of Commerce O.M· No. 8(19)/88'FT (ST) dated 4·10-89] 

Recommendation Sl. No. 37 (Para No. 5,4) 

The Committee have been informed that the SC/ST Cell at the 
Corporate Otice level of the State Tradial Corporation is respoDlible for 
the redressal of the complaints/grievances of the SC/ST emplo~·ees. However 
thel. complaints have sO far been received through the Se/ST Associations 
only. Inspile of the assertion of the State Trading Corporation authoritiea 
that there was no bar on the sending of complaints/grievances by the 
SC/$T employees direct to the Cell in tbe individual capa<:ity. from the 
s,-tialics furnished to them. the Com ;nittee infer that tbe sulNnitliCHl of 
individual complaints/grievances is not encouraled by tbe State Tradin. 
Corporation. The Chairman of tbe Corporation has Ita ted duria. tWidence 
tbat he has started hold iDS periodical open bouse dilcuslio,", "jtb tb, em-
ployees wbere individual grievances are brouaht to bis ootice; by the concer. 
aed employees. Tbe Committee feel that this step is in tbe riaht direction. 
Howevrr, in their opinion, IQe 8"'0 Tradilll Corporation authorities 
.hollld take suitable steps to dispel tbe lura of fea,.. in dle miQ~:.f SCIST 
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elDployeelt that if tbey H.d ia4ividual .,icvlaces/compllints direct to tbe 
State Trading Corporation authorities may take action detriment 10 t'eir 
interes •• 

Reply of tbe Gonrameat 

In ordcr to dispel tbc aura of fear in tbe miads of SC/ST employees 
tha' iftbey seod Individual ,Ficvlnccs complaints direct to STC authorities. 
tha autborides may cake action "-trilDoat to tbeir ialerest. a circular bas 
been issued to the efl'ect that SC/ST employee. are free to send their Ifio-
vances/complaiatl direct to STC authorities witbout bayia. aay flar. 
wbatsoever and tbat for sending tbeir arievances/complaint. direct to STC 
authorities by SC/ST employeel no action will be takea a.aiast them. 
Grievllacel/complaintl al and when received tlhall be dealt with expedi-
tiously. 

[Ministry of Commerce O.M. No. 8(J9)/88-FT (ST) dated 4.10.891 

Recommendation 81. No. 38 (Para No. 5.5) 

The Committee also rccommeod that macbinery should also be set up 
at regional offices of St.te Trading Corporation to redrelS the complaintsl 
grievances of SC/ST employees. 

Reply of tbe Goveroment 

To keep a check on tbe implemeatation of the reservation orders and 
maintcnance of quota roster besides looking after tbe interest of SC/ST 
employees and for the re·dronal of their grievances/complaiots, folJowin. 
steps have been takcn by STC :-

SC/ST Cclls had been set-up iD all the Regional/Branch Offices. 

Orievancc/complaiDt registers arc beina maintained in CO. as well 
RS in Branch Offices specially for SC/ST employees. 

Dy. Liaison Officers have been nominated in all Che Regionall 
Branch Offices. 

In case of any grievance. aa Se/ST employee can approach the Branch 
Ma •• pr a. far al Branch Ofllces are concerned, and in the event BM is 
Dot tn a pOliti on fo re-dru5 tbe griennce of SC 1ST employees, the lame 
arc referred to C.O. 

A C;rul8C' bas allo beea issued tllat SC/ST employe .. can allO lead 
dleir Sri ••• cel!complaiats direct 10 autboritiel at C,O. without "ninJ 
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any fear and tbeir gri.vancel/complaints Iball be dealt witb expedi-
tiously. 

[Ministry of Commerce O.M. No. 8(l9)/8S-PT (SI) dated 4-10-89] 

Recommendation SI. No. 39 (Para No. 5.10) 

Tbe Committee Dote tbat tbe training needs of tbe SC/Sf employeel in 
tbe State Trading Corporation have not ever been identiSed by tbe authori-
tiel a. provided in tbe iostructions issued by tbe Bureau of Public Enter-
prise. with the re~ult that no separate trainin,1 have been arranled 
exclusively for the SC/ST employees to improve tbeir career prolpecta. 
Tbe Committee recommend that special trsining courlea may be arraoled 
for tbe Se/ST employees as assured by tbe Cbairman, State Tfadinl 
Corporation during evidence. 

Reply of tbe Gonromeot 

As asaured by the Cbairm4n SIC. tbe followinl action for Traioing of 
SC/ST employees is being organised immediately :-

One Programme on Job knowledge: 

Ono Programme on Supervisory Development/General Manage-
m\int. 

[Ministry of Commerce O.M. No. 8(19)/88-PT(ST) dated 4-10-89] 

Furtber In(ormatloo caned for 

Pleases indicate the results of the special training courses orlanised 
for SCs/STs. 

Furtber reply of tbe GonrolDent 

41 SC/ST emplo)ees bave been exposed to various tarining programmes 
organised by SIC on different facets of job knowledge and lupervisory 
developments duting 1989, till 10.4.90. 

SIC organised, in collaboration witb BPB. an in-bOUle Appreciation 
Programme on Reservation Policy for SC/ST. iD PSU. for the dealiDg 
Managers/Liaison Officers/representatives or' Se/Sf Association from 
November 15.17.1989. 

STC nominated 2 SC/ST Managers for about 12 weeks' trainina in UK 
UJldcr Colombo Plan during 1990 in tbe fields of markotiD' aad tinanco· 
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Tbc Domineo ror financo discipline bas since been selected aDd is proceod~ 
in, to LoDdon sbortly. 

STC proposes to organise a programme on job knowledge/supervilory 
dovelopment Cllchllively for SCIST employees during 1990·91. 

[Ministry of Commerce, O.M. No. 8(l9)/89·PT(ST) dt. 34.4.90] 

Recommend.tlon SI. No. 41 (Para No. 5.19) 

Tbe C\)mmitteo baYe boen inrorm"d that at prelent no training il 
,iven to SC/ST employoel in tbo languago of the countries of tbo postingl. 
Tbe Committoe recommond tllat as tbe procels of selection otc. takes more 
tban lix mootbs, it may not be dlflicult for tbe Stato Trading Corporation 
autborities to arranle a training for tbe SCtST employees likely to be 
selocted ror sucb pOltingl Ie" tbey feel bandicapped in the countries of 
tbeir posUnll. 

Reply 01 tbe Government 

To cncouealO all the employee including SCIS fs. as p:r eliltinl rule, 
we aro bearing the cost of tution fee for such of tbe employees wbo aro 
learainl foreign laoguages and also giving incentive ranging from RI. SOO/­
to Rs. 1000/· over and above tbe tuition fee on acquiring Diploma in any 
Foreign Language. As such. SCIST employees arc not handicapped for 
learning foreign laaluaaes to prepare tbemselves for foreign postings. 

[Ministry of Commerce O.M. No. 8( 19)188-FT (ST) dated 4·10'89] 



CHAPtER Iii 

RECOMMENDATIONSfOBSERVATIONS WHICH THE COMMITTeE 
no NOT DESIRE TO PURSUE IN VIEW OF THE 

GOVERNMENT REPLIES 

Recommendation SI. No. 20 (Para No. 4.11) 

Tbe Committee have been informed that some relaxation i, given to 
SC/ST candidates in the wfllIen lest and typlDI test etc. for recruitmeDC 
conducted by State Trading Corporation. However, no relaxatioD i, 
extended to SOST candidate~ in tbe percentaae of eligibility marks for 
applying for Group 'C' posts by the SC/ST candidat.s in tbe services The 
Committee recommend that some relaxation may be provided in tbe 
minimum percentage of marks required for SC/Sf candidates to be eligibl. 
to apply for posts in the services of Slate Trading Corporation as 
assured by tbe representative of the State Trading Corporation durin, 
evidence. 

Reply of tbe Government 

In Oroup 'C' posts, we are generally making recruitment in tbe cadres 
of Junior A'Isistant, Junior Stenographers. The qualification prescribed 
for tbele posts is or:ly a lccognised Degree and as lucb tbe question of 
,iving relaxation to SC/ST candidates in percentage of eligibility of marks 
for applying for these posts does not arise. 

However. in regard to other technical posts in Group 'C', tbe recom-
mendations of the: Committee for giving some relaxation in the minimum 
percentage of marks for SCfSf will be kept in mind subject to require-
mentl of the job. 

IMinistry of C"mm~rce O.M. No. 8(19)/88·Ft (ST) dated 4-:0-89) 

Recommendation SI. No. 31 (Para No.4 47) 

The Committee note that at present no arrangements ellist in the State 
Trading Co(poralioD to impart pre-recruitment training to SC/ST candi-
dates who appear in the Sh .... 'lhand and ThiDa Telts for recruitment to 
tbe post of Junior Stenographer. Tbe Committee recommend tba. 
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DICe .. ary arraagemcnts may be made by the State Trading Corporatioli 
autboriti .. to impart tbe prc:-rccruilrucat training in Shortband and Typilil 
for tbe SC/ST candidat1l1 as assured by thc reprelentative of the Minillry 
dur" evidence. 

Reply of the Government 

As already pointed out in rcply to para No. 4·32 thai we have initiated 
action to recruit St.no.raphers for filling up the previous backloS al well 
al thc currcnt backlog under the Special Recruitment Drivc Scheme. 
However, in case we filii to clear the backlos. we will introduce pre-
recruitment Stenographer Traininl Scheme, as already allured to tbe 
Committee. 

[Ministry of Commerce O.M. No. 8(J9)/8S-FT (Sf) dated 4·10-89] 

Further information called for 

Plea!e state if vacancies of stenographers reserved for SC/ST candi-
dates have betn filled up through Special Recruitment Drives. If Dot, 
please state whether pic-recruitment training scheme for Stenograpbers ha. 
been introduced. 

Further rl!ply of tbe Gonrnment 

Of the backlol of 7 posts, six posts have already been filled up and 
only one ST vacancy remains unfilled. In case. STC (Ilill to get any 
suitable candidate in anotber attempt, even after giving relaxation beyond 
the prescribed limit. it proposes to gi'c prc-recruitmcnt trainia. for clear-
ing tbc backlo8 of I Sf vacancy in the cadrc of Junior Stenograpber. 

[Mlniltry of Commerce, O.M. No. 8( 19)/89'F r (ST) dt. 24-4-90J 

Recommeadatlon SI. No. 40 (Para No. S.18) 

The Committce notc that out of 20 Officers givcn forclgn pOltia,1 in 
tb. State Trading Corporation. the number of Scheuuled Caltel OfBoera 
amoDI them is tbrce and the Dumber of Schcduled Tribc Officer i. ODe. 
The Committec rccommend thai while selecting officer. for postiDJI abroad, 
tb, Sta •• Trading Corporation authorltics should show lome consideralioa 
to the SC/ST officc'l for sueD pOltiDl1 which would n •• only add to thoir 
efficicncy but will also acquaint them with tbo work culture in the foroi •• 
coUDtriee of their pOltinJi' This will in Itself be in abc iDterel' of tbe 
Stat, TradiD, Corporation. 



Reply of tbe Gonrnment 

Por foreign postin •• the criterion i. di8'erent thaD the pO.tiDI to local 
Braacbes. Wherever SC/ST Officers were meetinl tbe requiremeal, pre-
ference baa been ,iven to them as is evident (rom tbe fi.un. itlel'. 
However, the Committee's recommendations will be kept in view wbile 
aelecting Manaaers for postings abroad in future, consilient with the 
tradinl interests/requirements/tar,etl of S. T.C. 

[Miniltry of Commerce O.M. No· 8(l9)/88·FT (ST) dated 4-10-89] 



CHAPTER IV 

RSCOMMENDAIIONS/OBSERVAnON IN RESPECT OF WHICH 
REPLY OF THE GOVERNMENT HAS NOT BEEN ACCEPTED 

BY THB COMMITTBE AND REQUIRE REITERATION 

ReC:OlDmendlltloD SI. No.1 (Par. No. 1.14) 

Tbe Committee note tbat at prescot nODe of tbe Directors on tbe Board 
of Directon of tbe State Tradina CorporatiOD belonas to Iny Scheduled 
C.ltes/Scbeduled Tribes. They have been informed tbal in calc of appoint-
ments of Executive DirectorR, tbe Slate Tradinl Corporation authorities 
forward a list of internal candidates for such appointments to Public 
Enterprlles SelcctioD Board who recommend tbe names of suitable perlonl 
to the appointment Committre of thr Cabinrt (or final selrction. It bas 
also been brought to the notice of the Committre tbat at presenl tbere are 
two vacancies of Elecutlve Directors for which names of tbe inlemal 
candidales are being forwardrd to Public Enterprises Selection Board and 
ODe of the Cbief General Manager wbo fulfils all the qualificationl beloD" 
to Scheduled Tribe and bis name is being sponsored for appoiDtmeDt 
al a Director. The Committee recommend that while sugleltin. the 
names for .ppointmeDts of Executive Directors, the State Tradin. Cor-
poration autborities sbould invariably make concerted efforts to Iponsor 
eligible SC/ST internal candidates for such appointments. Meanwbile tbis 
recommendatioD of tbe Committee should be broulht fo tbe notice of tbe 
Government so that wbile appointing non'ElecutiYe Directors every effort 
is made to appoiDt ODe person belonging to Scheduled Caitci/Scheduled 
Tribet .1 Director on the Board of Directors of tbe State TradiDg 
Corporation. 

Reply of tbe GonrnmcDt 

For appointment of Executive Directors on tbe Board of PSUs tb. 
finall_tioD of panel of names is done by Public Enterprisel Selrction 
Board (PESB). At tbe time of makinl sclC'ctions, PESB allo considers 
candidates beloa.ing to Scheduled Caltes and Scheduled Tribes. Miniltry 
bal allo been Suaellinl the Damel of internal candidates (workinl in STC) 
to PESB for consider.tioa. if tbey otherwise fulfil the qualificalion., 
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As relards non·Executive Directo: •• such appointmentl are made ex-
officio. Only the officers dealiDI witb tbe tradina operations of STe, are 
nominated by tbe concerned administrative Ministry witb tbe approval of 
tbeir Minister. If an SC/ST Officer does not handle tbat particular work, 
he canpot be nominated 00 tbe Board of Directors STet 

Government have taken note of the recommendation orthe Committee 
10 tba. SelST persons if they otherwise fulfil qualifications and meet job 
requiremeuts. could be given adequate representation On th~ Board of 
STet 

[Ministry of Commerce. O.M. No. 8(l9)/88-PT (ST) dated 4.10.89] 

Furtber Information caUed for 

Please state whether it has been possible to appoint any SC/ST candi-
date as Executive Directors till date. Has any SC/ST candidate nominated 
on tbe Board as non-otTicial Director? 

Furtber reply of tbe Goveroment 

The procedure for appointments as Executive Directors al well al DOO-
Executive Directors on tbe Board of STC is alrelldy Indicated ill tbe callier 
reply. As stated thereio, Govt. have taken note of tbis recommendatioD 
10 tbat SC/ST perSODS, if they otherwise fulfil qualificationl and meee job 
requiremeDt5, could be given adequate representation 00 the Board of 
STe. 

[Ministry of Commt'rce, O. \1. No 8( 19)/89-FT (Sr) dated 24-4-1990] 

RecommendatioD SI. No.2 (Para No. 1.24) 

The Committee note that the Ministry of Commerce have appointed a 
Liaison Officer in the rank of Director for checking tbe implementation of 
the reservation orders in the State Trading Corporation. However. tbe 
Ministry's Liahon Officer has been monitoring the implemeDtatioo of the 
reservation policy on th~ b Isis of th: information available at the head-
quarters of the Corporation and he does Dot visit any reaional ofBce witb 
tbe result that DO proper check has been exercised by him so far to onlure 
proper maintenADce of the ro~ters at the regional offices for filliDl up tbe 
vacancies reserved for SCa/ST. on tbe ba~ls of regional relervatioDS in 
recruitments aDd througb promotions. The Committee need bardly poiat 
out that tbe roster is a sacred machainism to keep a watch on tbe proper 
aDd adequate intake of Scbeduled Castes/Scheduled Tribe. ia servicol •• 
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.110 to live tbem tbeir due in promotionl and tbat it would ce .. e to IIIn. 
any significance, whatloever, if it il Dot ma;ntained properly ie tbe Ii,bt of 
elistinl rules, regulations and Instructions. The Committe.. tbererore, 
recommeod tbat tbe Liaison Officer of the Ministry of Commerce should 
make it a practice t. visit eacb regional ollice of the Seate Trading Corpora-
tion al Irast once a year to ensure proper maintenance of tbe rOlterl al 
also tbe implementation of the otber faet. or tbe reservation policy as 
assured by tbe representative of tbe Ministry during tbe evidence. 

Reply of tbe GoYernm.nt 

STC ;1 baving 20 regional offices in India. Some otber Public Sector 
Undertakings under tbis Ministry are also bavinl a number of regioal 
offices in different parts of tbe country as also abroad· Howeve!'. tbe 
recommendations of tbe Committee have been noted for compliance to tbe 
maximum extent pos.ible as it would be extremely diffIcult for tbe LlaisoD 
Officer to visit all the relional offIces of STC and otber Public Sector 
Undertakings once in a year. Moreover as .tated in reply to para 3.49. 
the STC bas nominated a Oy. Liall.on OH'icer in .. ll Regional/Brancb 
OffIces of STC to monitor implementation of reservation policies. 

[Ministry of Commerce OM. No. 8(19)/88-FT (ST) dated 4·10·89] 

Further information called for 

Please indicate how many times since presentation of Report of till 
Committee in April. 1989, liaison Officer from the Ministry visited varioul 
regional offices of STC with a view to check Ihe roster. The namet of 
regional offices and their staff streDgb may also plea.e be stated. 

Further repl, of tbe Goy.rnmert 

Formal orders aPPointinl an officer of the Ministry al LiailoD Officer 
have since beeD issued and the Liaison Officer designated for tbe purpose 
prop(lsed to viiit STC'. office at Bombay in tbe later p:lrt of tbis montb 
witb a view to check the roster. 

[Ministry of Commerce, O.M. No· 8(l9)/1i9.FT (ST) dated 24-4·90) 
Comments of the CommitUe Please lee Cbapter 1. para 1.7 

RecommendatioD SI. No.4 (Para No. 1·31) 
The Committee note tha. at present Foreign Trade (State nadlD,) 

DiYision of tbe Ministry of Commerce iDter·alia looks after the implemeDta-
tion of the reservatioD policy iD the Stllte Trading COlporatioD. The 
Ministry bas not Fet up any separ.te cell to monitor tbe implemeDtalion 
of the policy in tbe Undertakiogs UDder its administrative control wblcb 
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~n the op.inion of the ComD;\iUee is a nc~ation of tbe Government or~en 
on t~e subject. The Committee recommend that the Ministry aet up a 
separate c:11 to monitor exclusively tbe implementation of the reservation 
~olicy in tbe Public Uodeltakings under it including tbe State Trading 
Corporation a. assured by tbe Joint Secrt.tary of the Ministry durin, the 
evidence. 

ReP" 01 t~e Governmeat 

Tbe question of letting up a separate cell to mo nitor exclusively the 
implementation of re.elvation pQlicy in ~he Public Sector Undertakings 
under tbe Ministry should be jud~ed according to tbe volume of work 
involved. This will be examined in consultation witb the work Btudy unit 
of tbe Ministry. 

[Ministry of CQmmerce O.M. No. 8(19)/88-FT CST) dated 4-10-89] 
FurtlJer blformation caUed for 

Pleale state wbetber tbe volume or worlc has been examined in con-
sultation witb tbe work study unit. If 80, furnish a copy of its findin,1 
and Indicate tbe steps taken to let up SC/ST Cell baled on the findings. 

Furtber reply 01 tbe Governm.nt 

Internal Work St.I1Qy Unit of tbl! Ministry of Commerce has included 
the .tudy in It. annual work programme for the year 1990·91. 

[MinIstry of Commerce, O.M· No. 8(19)/89·FT (ST) dated 24-4-1990] 

Comments of th6 Committee Please Set Chapter I, Pa ra 1.1 0 
Recommendation SI. lIIo. 21 (Para No.4 12) 

The Committee note that 80 far State Trading Corporation has not 
undertaken any sp~cial recruitmeDt to wipe out the backlog in filling posts 
reserved for SC/ST candidates. The Committee recommend that special 
recruitments COD fined to SC/ST candidates exclusively may be undertaken 
by the State Trading Corporation authorities to wipe out such backlolls. 
In tbis regard. the Committee would like to stress tbat Recruitment Team'! 
should be seDt to areal in the North·But like Assam. Meghalya. Manipur, 
Tripura etc. to recruit persons belonging to Scheduled Tribes so that their 
reprelentation in tJle 8ervie~. of the St,ate Tradit;l8 Corporation imoroves to 
tbe required lovel. 

Repl, or the Goverament 

Action bas already beeD initiated (or wi pin. out o( backlog under the 
.Specj.al Recruitment Driye confined to SC/ST ~ndidates only in all tbe 
Groups .1 recommended by the COQ1mjttoo. 



II il hoped tbat under tb. Special Recruitmeat Drive for which 
Brancbes bave also been 'ul&orilWid ttilt. while "thiD, to &ipfdJtbIIIf 
Eacbange tbey sbould put a clause tbat ia case Empl01monl EachaDII II 
not In a position to sponsor sufficient numl:;et of candidatel bclonain, to 
ST, all otber Employment Excban,ol of tbe State, particularly Ibos. in 
Tribal areas Will be conlidered. In doin& so, we hope to clear tbe backlol 
uader Special Recruitment Drive. 

Wbile we are sending recruitment team to tbe campUI ror recruitmeru 
Manlgement Trainee in SCISr, catelor,. it may not be practicable to send 
sucb team for lower levol recruitment (Group 'C') in tribal areal. 

[Ministry of Commerce O.M. No. 8(J9)/88·PT (ST) dated 4.10'89] 
Comments of' he Committe, Please Ste Cbapter I, Para 1.13 

Recommendation Sl. NOl 26,27" 18 (Para Nos. ".30, ".31 ".32) 

The Committee note tbat during the year 1980 an attempt was mide 
for the first time by the State Trading Corporation to select candidate. at 
Stengrapher traineel. Out of eigbt candidatos lelected only one came up 
for trainioi who was given three chlnces to qualify in the ahorthaod/typinl 
t~.t prescribed for recruitmeoc to tbe pOlt and )et be could not pall tb. 
sborthand te~t and bad to be finally appoinred as Iunior Assistant an tbtl 
basis of qualifying typing test olily. 

A similar attempt wal made during tbe year 1981 aDd 22 candidat.s 
were selected as traioee Stenoarapherl 0." of whom none could qualiry 
even after extending tbe training period of one year. 

The Committee rcsret tbat no attempt bal been made by the State 
Trading Corporation to assess and analyse tbe reasons a8 to wby nODe o( 
the candidates selected as trainee SteDograpbers during tbe years 1980 and 
1981 could come up to the required standard iD Shorthand aDd typinl for 
appointment as Stenographer. In their opinioD, bad tbe State TradiDI 
Corporation authorities made any scientific analysis of tbe 5hortcomiD,1 
in the training Scheme and improved tbe cOhtent tbereof, IOlDe of tbo 
SC/ST candidates selected for training would have acquired tbe requisito 
proficiency in shortband and typing for ablorptioD al Srenographen ia tbe 
Corporation. Tbe Committc!o recOllliD'ad tblit lucb ao analy.is may DOW 
be made for the improvement of tbe cODtent and duration of tbe trainiD, 
aad tbe scbeme of recruitment of trliiDee SteDograpbeu be made a relular 
featllre ill tbe State Tradi... Corporation. la tbeit cpinioD a IlJpedd of 
Rs. 300/· pet M()ntb tei tbe traUI8e Stfti3,tapbC!r i* too mealr. to alCr.ct 
tli. required number of SCIBY ciaciidatn to tbe Sclleme. tbe Comltritcft 
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recommend tbat tbe stipend sbould be suitably enbanced. 

Re,ly of tbe Gonrnment 

As assured to the Committee and as per lutest instructions of tbe Govt. 
for wiping out tbe backlog even while taking into consideration the 
current backlog. etTorts arc being made to recruit Stenograhers under the 
Special Recruitment Drive Scheme. However, in case we fail to fill up the 
backlog under the Special Drive Scheme, we will introduce Stenographer 
Training Scheme on tbe pattern of 1980-81 aDd in tbllt event we will take 
into (OonsicerMtion the re(ommendationll of Committee regarding enhance' 
ment of stipend. 

Incidentally. it may be mentioned that tbe situation regarding intake 
of SC/ST STenographers baa improved for the lalt 2·3 years and we hope 
to fill the backlog as well as tbe current relerved vacancies in the special 
drive. 

Fartber information called for 

Please state whether tbe bucklc:.g for the posts of Stenoarapbera 
relerved for SCIi/SIs bave since been cleared. If not, whllt is being done 
to introduce training scheme. 10 enbance blipend and training centre 
eltablilbed. 

Fartber reply of tbe Go,ernment 

Tbere had been a backlog of 5 SC and 2 ST as on 31.12.87 in tbe cadre 
of JUDi or Stenographer out of which 5 SC and I ST candidates have already 
been appointed after giving relaxation in shorthand/typewriting speed 
beyond tbe prescribed limit in 2 cases· Even aftrr thiP. STC coulJ not get 
any ST candidate for filling up the 7th post for wbicb another attempt is 
being made by STC. 

(Ministry of Commerce. O.M. No 8(19)/89'FT (ST) dated 24·4.90] 

Comments of the Committee Please see Chapter I, Para ). 

Recommendation SI. No. 35 (Para No. 4.60) 

The Committee reccommend that in the appointment letters is.ued 
to SC/ST candidates. lome in1.cation m.y be given that reasonable 
delay in joinin, for valid realons will be condoned in deserviDI cases as 
allur.d by the repre.eatative of the State Trading Corporatioa darina 
.,Icleace. 
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Reply of tbe Government 

It will not b.~ practicable to put in the appointment letter any clause 
cODdoDin. in advance delay in joining S.T.C. by SC/ST candipates. 
However, SC/ST candidates will be glveD extensiOD in jOinio. time due to 
one realOD or tbe otber on their writtcn request as already assured by the 
representative of STC durinl evidence. 

[Ministry of Commerce O.M. No. 8(l9)/88·PT (ST) dated 4-10-89) 
Comm~nt.' of the Commill~e Please s~e Cbapler J, Para 1.19. 



CHAPTER V 

RECOMMENDATION/OBSERVATION ON WHICH FINAl.ltBPLY 
OF GOVERNMENT HAS NOT BBEN RECEIVED 

Recommendation 81. No. 29 (tara I'lo. 4'.33) 

The Commttt~ recommend that tbe Srate Tradio. CorporalfdD 
establillb their owo training centre to impart training to tbe traine Steno-
grapher at the earliest as as,ured by tbe represeotative of the Corporation 
duriog evidence. 

Reply of the Government 

We are planning to establish our own traininl centre. 

[Ministry of Commerce 0 M. No. 8(l9)/88-FT (ST) dated 4-10-89] 

Comments of tbe Committee 

Tbe Committee would like to be apprised of tbe action tateo re.ardi •• 
settinl up of training centre for Stenographers and the eletail. thereof. 
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APPENDIX 

(Vide para 4 of tbe Introduction) 

ADalYlis of the Action Taken by tbe Government on tbe recolDmlnda-
tlonl contain.d in tbe Forty-eigbtb R.port of tbe CommiUte. 

1. Total number of recommendation. 

2. Recommendations whicb bave been accepted by 
Governmenl 

(Vide recommendations at SI. No •. 3, 5. 6, 7. 8, 
9.10, 11,12,13,14.15, 16. 17, ]8, 19.22,23,24. 
25,30.32,33,34,36,37,38,39,41) 

Number 

Percentale to total 

3. Recommendations whicb the CommiUee do not 
dealrl to pUrlue in vi!!w of the Government 
replie. (Vide recommendations at SI. NOl. 20, 
31,40) 
Number 

Percentage to total 

4. Rlcommendation. in respect of wblch final 
replies of Government bllve f'ot het'o accepted 
by the Committee and which require reileration 
(Vide recommendations at SI. NOI. 1. 2, 4, 21. 26, 
27. 28. 35) 
Number 

Percentale to total 
5. Recommlndation in relipect of which final reply 

hal not been received (VIde recommrndlltion at 
SI. No. 29) 

Number 
Percentale to tolal 

39 
Oupta Prinlin, Work., Delbi-6 

41 

3 

70.73% 

3 
7.32% 

8 

19.51% 

I 
2.44% 
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